IN THE CENTRZL ADMIMNISTRATIVE TRIBUNAL : HYDER&ABAD BERCH

AT HYDERABAD

* ok ok W

C.A. 547/96. | pt. of Decision :| 01-05-96.
Between
G. Venkataramana ¢ Applicant.
AND
1. The Chairman,

Telecom Cemmission,

Ssnchar Ehavan, New Delhi.
2. The Chief General Manager,
" .Telecom, A.P., Hyderabad-1.
3. Sri 8.V,Subba Reo : : . Respondents.

) MJ’_J'-“
Counsel for the Applicant : Mr. K. La}g:sﬁﬁf.-ﬂllgarasimba
Counsel for the Respondents : Mr. K.Ramuly,Adé1l}CGSC.
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THE HON'BLE SHRI R. RANGARAJAN&-.-MEMBER (ADMN.)
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C.A. 547/96,

s T

JUDGEGMENT
Il - Ee A B

Orzi.Crder~(Per-Hon'ble

e T gy

Shri R. Rangarajan, Member (Admn.

This QA is filed fer the feolloewing reljief:-

é)'Tﬁicall fer the reCGfds pértaining.te Blué
Boek 1995 issued by the lst regpendent and quash the samg
in se far as the a%plicant aﬁd respondent Ne.3 is concery
revising the seniérity as well as date of premetion of th
applicznt as Asst. Engineer vis-a-vis respendent Ne.3 and
declare that the applicant is senier te the respondent Neo

in categery of Asst. Engineers.

b) Consequently quash the order Ne, TA/STA/70,

3/XVII/KW-II, dated 27-12-95 issued by the 2nd respendent

promoting the respondent Ne.3 as Divisibnal\Engﬁneer &nd

c) Censequently direct the official respondent

ed

. 3

S

te premcte the applicant as Divisienal Engineer in the place

of respondent Ne.3 and consequently pass such ether orders

as are deemed fit and preoper.

2.

. ' WLl ivew
that he has let ef additicnal peint

hence the CA needs to be modified in the light of these reg

infermation/records received by him. He further submits th

amending thg£OA on the basis of those information/records
bw '
be very tedious and(alse cause lot
, G

ate those additienal avermentgéby way of eorreebdss,

f\hardship for the Trib

The learned ceunsel for the applicant new submits

%Lreceiveé recently and

ent
at
wiill

linal

ﬂwk s




-

3. In view of the above he submits that he will
with-drav &his O and file a fresh OA including those
information/recerds received bhy him. He prays fer liberty
te file such an @A for the similar/appropriate relief as
asked for herein., In view of the abgove sﬁbmiSsion the
applicant is permitted to withdraw this CA with liberty

z5 prayed fer him gs above,

4. The OA is dismissed as withdrawn szt the admissign
LU;VLﬂdﬁJH stage itselﬁé No casts.
‘dbgajbwd(

(R. Rangarajan)
Member (Admn.)

Dated : The lst Mag 1996, frt
{Dictated in Open Court) oL
59r<ﬂ \
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C%ie\f-' General 'Ma‘nager,_ Telecom, A.P.Hy

de-ra}:gégi—,l

cory to Sri. KiLakshmi Narasimha, advocate, CAT

Sarchar Bhovar, s Now
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) 4., Che copy to Sri. X.Rramloe, B@4l.,Cczsc, CAT, Hvd.
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. 5. One copy to Likrary, CAT, Hyd. .
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